Index

S. No. Particulars Page No.

1 Reply on behalf of Coordinating Agency 01-02

2 Report of Joint Committee in O.A No 1266 of 2024 03-14

3 Annexure-1 Copy of the Hon’ble N.G.T. order dated 15-16
21.11.2024

4 Annexure-II Copy of Consent to operate under the Water 17-32
Act-1974, the Air Act-1981 and Authorization under the
Hazardous and Other Wastes (Management & Trans boundary
Movement) Rules, 2016 from PPCB.

5 Annexure-IIT Copy of OCEMS calibration certificate. 33-34

6 Annexure-IV Copy of sample analysis report of Effluent 35
Treatment Plant (ETP)

7 Annexure-V Copy of analysis report of boilers stack 36
emission.

8 Annexure-VI, copy of analysis report of ground water 37-38
samples.

9 Annexure-VII Geo-tagged photographs taken during visit on 39-41
07.01.2025.

District Magistrate
Hoshiarpur

(Coordinating Agency)



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 1266 of 2024

Kulwinder Singh
.......... Applicant
Versus
State of Punjab and Others
.......... Respondent(s)

Submission of Joint Committee report in compliance to order dated

21.11.2024.

RESPECTFULLY SHOWETH

1)

2)

That briefly submitted that the Hon'ble National Green Tribunal has taken
cognizance of the above-mentioned case on the basis of the complaint
made by the applicant in respect of discharge of polluted effluent by Sugar
Mill Mukerian, District Hoshiarpur causing water pollution in the nearby

area and damaging the crops.

That after consideration of the matter, the Hon'ble Tribunal was pleased
to pass an order dated 21.11.2024 thereby constituting a Joint Committee
comprising of the representatives of the Member Secretary, Punjab
Pollution Control Board, Central Pollution Control Board, Regional Office,
Ministry of Environment, Forest and Climate Change, Chandigarh and
District Magistrate, Hoshiarpur with direction to visit the site, ascertain the
truthfulness of allegation, collect the samples from discharge of sugar mill
and nearby water sources and get the samples analyzed comparing with
standards and to submit report before the Tribunal.
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3)

4)

That in compliance to order dated 21.11.2024, the Joint Committee
comprising of Dr. K. Muthamizh Selvan, Scientist ‘E’, Integrated Regional
Office, MoEF& CC, Chandigarh; Er. Jagdish Prasad Meena, Scientist D
CPCB Regional Directorate, Chandigarh (Member and Nodal Officer
nominated by Member Secretary, CPCB) and Er. Deepak Chadha,
Environmental Engineer, PPCB, R.O Hoshiarpur (Member nominated by
Member Secretary, PPCB and by District Magistrate, Hoshiarpur) had
visited the premises of M/s Indian Sucrose Limited on 07.01.2025 and
collected the ground water samples from around the premises of the
industry, ascertained the status of the unit under various control Laws.

The report of the Joint Committee in accordance with the mandate of the
order dated 21.11.2024 is being submitted herewith for kind consideration
and appropriate orders of this Hon'ble Tribunal.

Submitted by

poat??

District Magistrate,
Hoshiarpur
(Coordinating Agency)
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BEFORE THE NATIONAL GREEN TRIBUNALI
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1266 of 2024

Report of the Joint Committee constituted in compliance to NGT order dated
21.11.2024 in O.A No. 1266 of 2024; Kulwinder Singh Vs State of l‘unjnhi& Urtherrs.

1.0 Background and the Directions of Hon'ble National Green Tribunal:

The matter is related to a complaint made by Shri Kulwinder Singh resident of Chakalla
Raksh. Ward No. 12. Tehsil Markarian, District Hoshiarpur. Punjab. registered as an original
application by Hon'ble NGT, wherein it is alleged that discharge of polluted effluent by sugar

mill Mukerian, causing water pollution in the nearby arca and damaging the crops

The Hon'ble National Green Tribunal. Principal Bench vide order dated 21.11.2024

(Annexure-1) has observed and directed as follows:

Para0S: Having regard to the nature of the grievance raised in the letter petition, we deem
it proper to implead the following as respondents: Respondent no.I- Member Secretary,
Punjab Pollution Control Board (PPCB); Respondent No.2- Regional Officer, MoEF&CL,
Chandigarh; Respondent No.3- District Magistrate, Hoshiarpur, Punjab.

Para06: Having regard to the seriousness of the complaint, we also deem it proper to Jorm
a Joint Committee comprising the representative of the Member Secretary, PPCB,
representative of Member Secretary CPCB, RO, MoEF&CC, Chandigarh and District
Magistrate, Hoshiarpur who will act as the coordinating agency in the Joint Committee.
Para 07: The Joint Committee will visit the site, ascertain the truthfulness of the
allegations made in the complaint, collect the samples from discharge of the sugar mill
and nearby water sources and get the sample analysis done comparing comphance with
standards stipulated in CTO and submit the report before the Tribunal.

2.0. Compliance of the orders of Hon'ble National Green Tribunal:

2.1, Constitution of the Joint Committee:

In compliance 1o the Orders of Hon’ble NG, a Joint Committee comprising of the following

members was constituted:

i Dr. K. Muthamizh Selvan, Scientist *E’, Integrated Regional Office, MobkF& CC,
Chandigarh.

ii.  Er. Jagdish Prasad Meena, Scientist 'D’, CPCB Regional Directorate. Chandigarh
(Member and Nodal Officer nominated by Member Secretary, CPCB).
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. i r (Member
i, Er. Deepak  Chadha, Environmental Engineer. PPCB, R.O HOSh'?rpu )(
nominated by Member Secretary, PPCB and by District Magistrate, Hoshiarpur

2.2. Site visits and interaction with the complainant:

The site visit was conducted by the Joint Committee on January 07, 2025.The complainant
has raised the following issues in its complaint:

i Discharge of polluted effluent by Sugar mill, Mukerian, causing water pollution in the
nearby arca and damaging the crops.

i, The applicant is an agriculturist, and he has alleged that he had dug bore wells for
irrigation, but dirty water is coming out from the borewell.

iil. The proundwater of the entire area has been polluted, and such water pollution is
alfecting the fertility of the land and also the crops.

The joint committee visited the surrounding area of sugar mill and collected groundwater
samples from tube wells to assess the impact of sugar mill industrial operations on ground
waler quality. Furthermore, the team inspected the sugar mill, M/s Indian Sucrose Limited.
I'ehsil Mukerian District Hoshiarpur Punjab, and collected effluent samples from the Effluent
Treatment Plant (ETP) to verify compliance with notified norms. Additionally, the emission
monitoring of the two boilers were also conducted to assess the emission standards.

3.0 Findings /Observations of the Joint Committee:
I. The unit has consented capacity of 9000Tonne Cane Crushed per day (TCD) for
production of sugar using sugar cane as a raw material. During inspection, the unit
was in operation with the present cane crushing capacity of 8900 TCD.

2. The unit is meeting its fresh water requirement through two tube wells for industrial
&domestic purpose. Electromagnetic Type flow meters were installed at tube wells

for measuring the water consumption. Logbook of the fresh water consumption was

maintained.

wd

The unit has obtained permission on 18.11.202] for a period of 03 month from Punjab Water
Regulation and Development Authority (PWRDA) for extraction of ground water. The
permitted water quantity is (597 m'/day) 17910 m*/month. Further, as informed the unit has
applicd for renewal of the same to PWRDA. However, the unit does not have the valid
permission for extracting the groundwater,

#  Compliance Status under Water (Prevention & Control of Pollution) Act, 1974 ;

Report ol the Join Commuttee i O.A No 1266 of 2024

o O

Page 2 0012



The unit has installed an Effluent Treatment Plant (ETP) of capacity 2500 m '/day
which based on Activated Sludge Process (ASP). The ETP is comprised of Bar Screen
> Qil & Grease Trap > Chemical Mixing Tank (Lime dosing) > Collection Tank
Aeration Tank-1 (Diffused Acration system) > Primary Clarifier > Acration Tank-II
Secondary Clarifier (02 parallel No's) > Pressure Sand Filter > Activated Carbon
Filter >Chlorine Contact Tank >Sludge drying Beds (10 Nos.)

As per log book records. the unit has started operation of acration tank of FTP since
24.10.2024 to achieve the desired MLSS before starting of cane crushing scason,
During inspection, the unit and its ETP was found in operation. Further. as reported
by the unit representative, the unit has started cane crushing for the current cane
crushing season (2024-25) from 01.12.2024.

The unit possesses valid consents valid upto 31/03/2025 under the water Act. 1974
and the Air Act, 1981 also Authorization valid upto 09/05/2027 under the Hazardous
and other Wastes (Management and Trans-Boundary Movement) Rules. 2016 from
PPCB.

The Copy of Consents and Authorization are enclosed as Annexure-11

According to the logbook records provided by the unit for two months (December
2024 and January 2025), the total fresh water drawn from tube wells. final treated
effluent discharge and the quantity of cane crushed. also the duration of mill

operations (62 days) are presented below.

Fresh water Total Duration | Cane Crushing Final Fresh water | Final waste
drawn from 02 of mills tll in 02 month Treated Consumption waler
tube wells (litres) date (Days) (Tonnes) eMuem {hitonne cane discharge
(lires) crushed) tht/tonne cane
crushed)
35485000 62 S13R30 MTonomooon | A 19s
Report of the Joint Commitiee in O.A No 1266 of 2024 Page 30l 12
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9. Ttis evident from above analysis data indicates that the fresh water consumption in the
standalone sugar mill is g9 litters per tonne of cane crushed. However, the fina|
wastewater discharpe js about 195 liires / Ton of cane crushed, which is complying
with as notified discharge norms of 200 litres /Ton of cane crushed,
10. The

unit has not provided flow measuring system at inlet of ETP for Meas
quantity generation However, only an Electromagnetic Type flow meter has been
installed at final outle( of ETP for Measuring the discharge.

L1 The unit has installed Online Continyes Effluent Monitoring System (OCEMS) ar
tfor measuring consented parameters flow, PH, TSS, BOD, ¢

connected 1o CPCR /PPCB server,

final outle OD and its
2. Online Continuouys Effluent Monitoring System (OCEMS) installed at final outlet was

calibrated on Feb 27,2024, The next calibration is due on May 26, 2024, The copy of

OCEMS calibration certificate js enclosed as Annexure-1]I.

3. Atthe time of visit, it was observed that the instantaneous value of OCEMS were pH

7.03, TSS-70.8 mg/l, COD-|72 mg/l & BOD-17.3 mg/| respectively.

The unit has not installed pressure gauge device at filtration system of ETP as wel| as

STP to check the performance of filters and avoid chocking,

At the time of visit, Punjab Pollution Control Board (PPCB) collected the sample
from inlet of ETP, Aeration Tank-I & 1l'and final outlet of ETP in the presence of the

Joint commiree 1o verify the notified effluent norms. Analysis results of sample are

Presented below:

\-;llﬁli#ll; locatione

—

Parameters

(o Ty — t‘ulj—‘—ﬁrhﬁw—mﬁ—mﬁmfx\k—’
[ hﬁmrxk%%wwv%ﬁ_—%
i Actation L e - e T i:—__'_]w 20 o
.—}\‘\-'_'J“I'h Tank-1| = ] Py = _'—-‘——-__WTE—‘—“_*
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|~.-=.m‘.\.i.f.mri... sugn | 5585 | 700 2PWTT‘T—_—-_—_-_~
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notfication dated 14.01 2016 -
ton land discharge |

|

20.

22,

All values are in mg/l except pll, SAR

. The analysis results of treated effluent sample collected from ETP outlet are

complying with the standards notified in MoFEF&CC Notification (G.S.R. 35(E) dated
14th January. 2016.The copy of sample analysis report of ETP is enclosed as

Annexure-1V.

. The unit has installed separate energy meter for the ETP and records of the same were

maintained.

. The unit has installed a flow meter to measure spray pond overflow but has not

provided a flow measuring device for excess condensate generation,

. The unit has one impermeable lagoon with a 15-day holding capacity’ for storing

treated effluent during periods of no irrigation demand.
As per consent condition, the ETP-treated effluent and STP treated effluent are being

used onto land for in area of 29 Acres as per Karnal Technology. with in the premise

of the unit.

. The unit has installed Sewage treatment plant of 50 KLD capacity for treatment of

colony domestic waste water. The STP is comprises of Screen Chamber >~ Collection
chamber > Aeration Tank > Tube Settler > chlorine Contact cum Collection tank -
sand Filter > Sludge Drying beds.

Compliance Status under Air (Prevention & Control of Pollution) Act, 1981 :

The unit has installed four boilers with capacities of 200 TPH, 38 TPH - 2. and 80
TPH for producing steam and power using bagasse as fucl. As informed. at present.
two boilers with capacities of 200 TPH and one 38 TPH are operational. Hlowever. the
other two boilers, with capacities of 80 TPH and 38 TPH. arc non-operational and

used as standby. Additionally, the unit has installed a 40 MW cogeneration plant to

Report of the Joint Committee in O.A No 1266 of 2024
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- During the visit. the

. The unit has

generate power for its own requirements as well as to sell power to the State

Electricity Board.

committee observed that the one boiler of 200 TPH and another

boiler of 40 TPy were in operation, The boiler of 200 TPH capacity is equipped with
an Electrostatic Statie Precipitator (04 field ESP). and its emissions are vented into the
atmosphere through o separate stack, Similarly, the 38 TPH boiler is equipped with a
water serubber, and s emissions are alse vented into the atmosphere through a
separate stack.

installed a Continuous Emission Monitoring System (CEMS) at the

boiler stack of 200 TPH capacity for measuring Particulate Matter (PM). However, an

online emission monitoring system has not been installed at the 38 TPH capacity

boiler,

During inspection, stack monitoring of the boiler stacks were also carried out by the PPCB

team. Boiler Stack emission analysis results js presented below:

7S§mﬁl_un§iuzmi(‘u_1; o ) FKI’CI) Stack height Analysed Prescribed ‘

Boiler o capacily - @200 | ESP

(in meters) Parameter Standard

PM (mg/Nm') (mg/Nm")
T
78 112

TPH l

”~

Boiler of capacity «@38TPI|

Wit ——————— -
Water Scrubber 40 48

150
—_— ]

Itis evident from analysis results that stack emission are complying with standards notified in

MoEF&CC Notification G.S.R, I5(E) dated 141h January, 2016.The Copy of analysis report

of stack monitoring is attached as Annexure-V,

Compliance Staqus of the Hazardous and Other Wastes (Management and

'I'runsl)uundury Movement) Rules, 2016 :

Report ol the Joint Commintee in O.A No 1266 ol 2024
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27. At the time of visit, the committee observed that Press mud is being stored in an

unscientifically manner on land outside the unit premises. which is owned by the
WAQF Board and taken on lcase by the industry. Further as informed. the Press mud

is taken by a private contractor for manure production.

. As informed by unit representative that the ash generated from the boilers is taken by

contractor for filling in low lying area. Further as informed. the used oil is sold 1o

authorized recycler.

4.0 Groundwater Sampling, Analysis and Interpretation:

29.

During the site visit. the committee collected five groundwater samples from
agricultural bore wells located upstream and downstream of the unit premises. The
first groundwater sample was collected from an agricultural bore well situated 300
meters away from the sugar mill boundary. The second groundwater sample.
considered a reference sample, was collected from a bore well which is located at
about 600 meters away from the unit at upstream side. The third groundwater sample
was collected from a bore well adjacent to the press mud storage area which is away
800m from sugar mill. The fourth groundwater sample was taken from a residential
area bore well, located downstream of the sugar mill. The fifth groundwater sample
was collected from a bore well situated downstream, approximately 300 meters from

the sugar mill, to assess the impact on groundwater quality.

| S.No. | Sampling Description ol Sampling i Depth ol ground Geo=conrdimies
Code Locations Water Tube wells - - |
(As informed by Latnude Longiude |
representatives ol ‘
Tube wells) I S |
| 284 From tube well of Kulwinder 120 1 IL92R62 | TS 629188
Singh Resident of Chackalla
Baksh adjacent sugar mill
near plantation area |
2 285 From the tube well of Guru 120 1t J1925148 756308
Baksh Singh Village Chak
alla Baksh upstream of the
unit_premise away about 500
Report of the Joint Committee in O.A No 1266 ol 2024 Page 7ol12
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87 Ire

30. The collected samples were

Central - Laboratory,

Kirana

From the tube well of Sh,
Tasvir

Singh

m o the  bore

Store

sugar

downstream of the sugar mill

— J————_—__

Village
Madinpur  opposite gate of
_ b — it Near bagasse yard arca
well  of
residential house near Satish
ward No 12
Village Chak Alla Baksh

28K From  the  bore well  of

adjacent

asorelerence sample
Upstream

10

120 1t

31928658

' 75.630748

mill

90 n

701

Patiala. The physico-chemical, biological,

31.922938

T |
31.929273

75.62305

[ 75625589 |

—

analysed following BIS and APHA standards at the PPCB

and heavy metal

analysis results of the groundwater samples are presented in the table below:

: Paramcters TJmts 284 285 286 287 288 Permissible limit
L (10500 2012,
pH - 70 74 72 70 70 65-85—
_ Colour Co-pt BDL BDL BDL BDL BDL s
_ Turbidinn NTU | <1 < | < | < | <] 05
Total Dissolved my/l 681 348 499 1083 622 2000
solids
| Biochemical oxygen my/l <5 <35 <5 <§ <5 -
demand
" Chenvical oxygen [ mg/l 14 <5 <3 8 10 -
. demand
Ammonia fas Total | mg ! BDL BDL BDL BDL 8DL 05 |
| ummonia-Ny ] = S
Boton (s B mul | 8D | BDL BDL BDL BDL 10
L Caleium tas Ca) “myl ﬁii~ 39 51 76 59 w0
| Chioride qas C1) m/| 26 21 17 56 39 1000
| Pluorde ras | ) mwl 04 102 03 07 06 15
L r\_‘:li‘l!l.‘\lutll_l_.lniM‘LLl_g my/l 12 06 08 15 13 100
.\ui[:h.ll_u_iu;ﬂﬁ L mi 46 30 40 78 36 400
Nitrate (us NOY, ) myw/l 03 BDL 04 05 03 43
| Total alkabiny (us mg/l 125 104 121 168 172 600
|Cocos)
| Total Mardness my/l 204 123 161 252 201 600
| Phenolic mg/l BDL BRDL BDL BDL BDL 0002
cumpounds (us
L GO0
[Toiul Arseme 70 el BDI. | BDL BOL BDL | BDL ool
[As1
| ron tus ey mg/l SO0 (480 o4 110 635 big
Coppet Las Cuy my/l <01 <01 <01 <01 <01 | 3
Zinc tas /n) m/l EINETX <01 <01 <01 5

Repartal the Joint Comminiee A N 1266 o1 2024
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(V]
rJ

33.

34.

35.

36.

37,

11

| Cadmium (as Cd) | mg/ BDL | BDIL. ] [ RDI anle | 0o
| Lead (as Pb) mg/! BDL | ADL DI TADI GO 0
| Nickel (as Ni) mg/| <01 <01 <0 | <M1 “ N0l [ 0n

Total Chromium (as | mg/| BbL | BDI AblL ant l ol _'l' T ans
Cr)

*BDL: Below Detection Limit.

It is evident from above analysis results all ground samples have a pll between 7.0
and 7.4, which is within the permissible range. Further colour and turbidity also found
within limits.

. All samples have TDS values below 2000 mg/l.. indicating acceptable levels.
However, sample location (287) (1083 mg/L) has the highest TDS. which may
indicate some mineral intrusion. The BOD is below detection limits (<3 mg L.
suggesting minimal organic pollution. However, COD is within safc limits, except for
sample location 284 (14 mg/l), which may be localized effect or geogenic.

The Ammonia, Boron, and Phenolic Compounds concentrations were found below
detection (BDL) limits in the all-groundwater samples.

The analysis results indicate that Calcium, Magnesium, Chloride. and Sulphate levels
are within permissible limits. Additionally. Nitrate levels are low (maximum: 0.5
mg/L vs. permissible limit: 45 mg/L). indicating no significant contamination from
agricultural fertilizers.

Heavy Metals (Lead, Arsenic, Cadmium, Chromium, Nickel. Copper, and Zinc) were
found below deLeFlion a limit which indicates there is no toxic metal contamination.
The analysis results indicate that iron (Fe) concentrations exceed the permissible
limits for drinking water as per BIS 10500:2012 in three samples—285 (4.80 mg L).
287 (1.10 mg/L), and 288 (6.35 mg/L). This may be due to scaling/ corrosion of the
tube well pipelines.

The Total Hardness & Alkalinity of all ground water samples were found within

permissible limits.

| SN SEE—" _—
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8. The copy of analysis results of Ground water samples is attached herewith as

Annexure-V)

4.

lrrigation Suitability:

W0 The sutability of rround water for irrigation is mainly assessed through Sodium

Absorption Ratio (SAR) and Residual Sodium Carbonate (RSC) values.

(1) Sodium Absorption Ratio (SAR);

The SAR s an irrigation water quality parameter used in the management of sodium-
an indicator of the suitability of water for use in
as determined from the conce

affected soils. It is agricultural irrigation
ntrations of the main alkali (Na) and alkaline earth (Ca &
water. On the basis of SAR range,
d into four classes as SAR <10 (ideal or ex
(doubtful) and - 26 (unsuitable),

Mg) cations present in the irrigation water can be
classilie cellent), 10~18 (good). 18-26

All the samples collected are having the values of SAR in the range of 1.50 1o 2.52, hence

falling in the ideal or excellent category for irrigation use.

(ii) Residual Sodium Carbonate (RSC):

The Alkali hazards of irrigation ground waters are estimated

through the computation of
Residual Sodium Carbonate (RSC),

also known as Eaton's Index. Waters with RSC value

irrigational uses, RSC between 1.25 and 2.5 are marginal and
waters with RSC valye > 2.5 meq/L are unsafe. In this study,
and 287) have

1.25 meqg/L are safe for

four samples (284,285 286
RSC values below 1.25 meq/L, classifying them as

safe for irrigation,
However. one sample (288)

has an RSC value of 1.43 meq/L, placing it in the marginal
category.

5.0 Overall Conclusion on Groundwater Quality :

40 Overall, the groundwater quality is within permissible limits for most parameters,

However, iron concentrations in three samples (285, 287, and 288) exceed the

permissible limit. and TDS levels in sample 287 are relatively high. Based on SAR

and RSC values, the groundwater is suitable for irrigation. However, further

confirmation is recommended through comprehensive groundwater monitoring in the

arca with more sampling,

— T .
Report of the Jomt Committee in O A No 1266 o' 2024 Page 10 0112
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Geo-tagged photographs taken during site visit dated 07.01.2025 is attached as Annexure-

VIL

6.0 Conclusion & Recommendations of the Committee:

I

(2]

Itis suggested that a detailed investigation is to be done to assess the status of ground
water in this area with large set of samples as to confirm the any industrial ground
The Unit does not have the valid permission from Punjab Water Resources
Development Authority (PWRDA) for extracting the groundwater from tube wells.
The Unit does not have a proper irrigation management plan for utilizing the treated
effluent in its premises' plantation area to prevent water stagnation between the ridges
and furrows.

The Unit shall install flow measuring device at inlet of ETP and cxcess condensate
generation and records of the same was maintained.

The Unit shall install pressure gauge device at filtration system of ETP as well as STP
to check the performance of filters and avoid chocking.

The Unit shall make the floor lining impervious for the press mud storage area and
dispose of it in an environmentally sound manner, either within the premises or
outside, as approved by PPCB. Furthermore, records of press mud generation. storage
capacity, disposal methods, and utilization shall be maintained.

The Unit should install online emission monitoring system at boiler of 38 TPH

capacity. Further ensure connectivity with CPCB/PPCB portal.

Report of the Joint Committee in O.A No 1266 of 2024
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8. The Unit shall ensure safe transportation

14

and storage of bagasse and fly ash, so that

can avoid any fugitive emission of bagasse and fly ash dust particles.

9. The Unit shall ensure

system so

7.0 Joint Committee: (As per order of the

21.11.2024)

Name & Designation

regular maintenance and operation and cal

as to obtain continuous accurate results.

ibration of the online

Hon'ble NGT Principal Bench, New Delhi dated

Organizations /Institutes / Departments

[MDr K. Muthamizh Selvan,

| Saentist 1T

[, Jugdish I’irnxudil\‘l&;\u.

Scientisg- © )y

Trl )-v.:-upul\_ Chadha,

Fmvionmental Fngimneer,

Signature

Regional Office, Minisiry of Environment. Forest

and Climate Change (MoEF&CC),

Chandigarl\(Representative of MOoEF&CC)

Central  Pollution Control Board, Regional

Directorate, Chandigarh (Representative  of

CPCB. RD Chandigarh)

PPCB. Regional Officer, Hoshiarpur (Member
nominated by Member Secretary, PPCB and by

District Magistrate, Hoshiarpur)

ek
LR

dagelish
q

™.

-— ]
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Annexure |

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1266/2024

Kulwinder Singh Applicant
Versus

State of Punjab & Ors. Respondent(s)

Date of hearing: 21.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: None

ORDER

1. This original application is registered on the basis of a latter
petition sent by one Kulwinder Singh resident of Chakkala Baksh, Ward

No. 12, Tehsil Mukeria, District Hoshiarpur, Punjab.

2. Complaint of the applicant is in respect of discharge of polluted
effluent by sugar mill Mukeria, causing water pollution in the nearby area

and damaging the crops.

3. The applicant is an agriculturist, and he has alleged that he had
dug borewells for irrigation, but dirty water is coming out from the
borewell. He has alleged that the groundwater of the entire area has been
polluted, and such water pollution is affecting the fertility of the land and
also the crops. The applicant has also alleged that various complaints
were made to the authorities, but no action has been taken, and due to
the adverse effect of pollution caused by the sugar mill, his financial
position is weakened.

4. Original application raises substantial issue relating to compliance

of environmental norms.
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S. Having regard to the nature of the grievance raised in the letter

petition, we deem it proper to implead the following as respondents:

Respondent no.1- Member Secretary, Punjab Pollution Control Board
(PPCBY);

Respondent no.2- Regional Officer, MOEF&CC, Chandigarh;

Respondent no.3- District Magistrate, Hoshiarpur, Punjab.

6. Having regard to the seriousness of the complaint, we also deem it
proper to form a Joint Committee comprising the representative of the
Member Secretary, PPCB, representative of Member Secretary CPCB, RO,
MoEF&CC, Chandigarh and District Magistrate, Hoshiarpur who will act

as the coordinating agency in the Joint Committee.

7. The Joint Committee will visit the site, ascertain the truthfulness
of the allegations made in the complaint, collect the samples from
discharge of the sugar mill and nearby water sources and get the sample
analysis done comparing compliance with standards stipulated in CTO

and submit the report before the Tribunal.

8. Let the report in compliance of the above directions be submitted

by Joint Committee within a period of eight weeks.

9. List on 11.03.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

November 21, 2024
Original Application No. 1266/2024
JG..
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Annexure-2

PUNJAB POLLUTION CONTROL BOARD
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N | /4

Office Dispatch No :

Invest Punjab, PBIP, Udyog Bhawan, Sector 17, Chandigarh.

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID:

RI2HSP41196

Application No :

To,

Subject:

Mr.v. P. Gupta
Sugar Mill Colony
Mukerian,Hoshiarpur-144211

Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge

of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising

out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

CTOA/Varied/HSP/2022/17128101

Date of issue : 24/01/2022
Date of expiry : 31/03/2025
Certificate Type : Varied

Previous CTO No. & Validity :

CTE/Exp/HSP/2021/16452715
From:30/09/2021 T0:02/08/2022

2. Particulars of the Industry

Name & Designation of the Applicant

Mr.v. P. Gupta, (Vice President)

Address of Industrial premises

M/s Indian Sucrose Limited, ,

Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt.
Hoshiarpur - 144211 Pb.,
Mukerian,Hoshiarpur-144211

Capital Investment of the Industry 21469.24 lakhs
Category of Industry Red

Type of Industry Sugar

Scale of the Industry Large

Office District Hoshiarpur

Consent Fee Details

Rs. 864000/- vide cheque no. 538367 dated 30.09.2021.
Rs.2,64,000/- vide cheque No. 388602 dt. 18.11.2021.

Raw Materials (Name with Quantity per day)

Sugarcane @9000Metric Tonnes/Day
Bagasse @2520Metric Tonnes/Day

Products (Name with Quantity per day)

Sugar @900Metric Tonnes/Day
Power @40Megawatt

"This is computer generated document from OCMMS by PPCB"
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By-products, if any, (Name with Quantity per day)

Molasses @405 Metric Tonnes/Day
Bagasse @2520Metric Tonnes/Day
Press Mud @360Metric Tonnes/Day

Details of the machinery and process

As per the application form

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Boiler of capacity 80 TPH (existing) - Bagasse @ 40 TPH
Boiler of capacity 38 TPH (existing) - Bagasse @ 19 TPH
Boiler of capacity 38 TPH (existing) - Bagasse @ 19 TPH
Boiler of capacity 200 TPH (new) - Bagasse @ 1728 TPD
& Paddy Straw @192 TPD (atleast).

04 no. DG sets of capacity 500 KVA, 320 KVA, 200 KVA &
25 KVA - HSD

Type of Air Pollution Control Devices to be installed

Boiler of capacity 80 TPH (existing) - Water Scrubber
Boiler of capacity 38 TPH (existing) - Water Scrubber
Boiler of capacity 38 TPH (existing) - Water Scrubber
Boiler of capacity 200 TPH (new)- Electrostatic
Precipitator (ESP)

04 no. DG sets of capacity 500 KVA, 320 KVA, 200 KVA &
25 KVA - canopies alongwith Stack of height as per
following formula:

H=h+0.2(KVA)0.5

where h = height of the building in meters where the
generator set is installed.

Stack height provided with each boiler/thermo
heater/Furnace etc.

Boiler of capacity 80 TPH - Stack of height 50 m AGL
Boiler of capacity 38 TPH - Stack of height 40 m AGL
Boiler of capacity 38 TPH - Stack of height 40 m AGL
Boiler of capacity 200 TPH - Stack of height 78 m AGL

04 no. DG sets of capacity 500 KVA, 320 KVA, 200 KVA &
25 KVA - canopies alongwith Stack of height as per
following formula:

H=h+0.2 (KVA)0.5

where h = height of the building in meters where the
generator set is installed

Sources of emissions and type of pollutants

Boiler of capacity 80 TPH - SPM

Boiler of capacity 38 TPH - SPM

Boiler of capacity 38 TPH - SPM

Boiler of capacity 200 TPH - SPM

04 no. DG sets of capacity 500 KVA, 320 KVA, 200 KVA &
25 KVA - SPM

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by the CPCB/Board/ MoEF&CC

24/01/2022
(Guneet Sethi)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
1. Senior Environmental Engineer, Zonal Office, Jalandhar.

2. Environmental Engineer, Regional Office, Hoshiarpur.

24/01/2022

(Guneet Sethi)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
M/s Indian Sucrose Limited, ,Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt. Hoshiarpur - 144211 Pb., Mukerian,Hoshiarpur, 144211
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW /(L+W)
Where L= length in mts. W= Width in mts.
ii) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights

Capacity

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H =14 Qg0.30r

H=74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and Kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computer generated document from OCMMS by PPCB"
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10.

11.

12.

13.

14.

15.

16.

17.

18.

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- +2.0 mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0 mt.
200-250 KVA -do- +3.5mt.
250-300 KVA -do- +3.5mt.

For higher KV A rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

i;'%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i;:

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter B.
capacity A.

Area upto 5 Km from Other than 'A’ class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;
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19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.
36.

@) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

@) Once in Year for Small Scale Industries.

(i1) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

@) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"This is computer generated document from OCMMS by PPCB"
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37.

38.
39.

40.
41.

42.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. The industry shall utilize paddy straw as fuel in the new boiler upto atleast 10 % (i.e 192 TPD) of the total
fuel consumption. The industry shall maintain a proper record of daily consumption of paddy straw in the
proposed boiler and shall submit monthly report in this regard to the concerned Regional Office.

2. The industry shall install 24 X 7 continuous monitoring system at stack of new boiler of capacity 200
TPH, to monitor stack emissions, within 01 month, as per the conditions of the environmental Clearance
issued to it by MoEF&CC.

3. The industry shall connect the 24 X 7 continuous monitoring system with served of CPCB/SPCB,
within 02 months and shall submit compliance of the same in Regional Office, within 07 days, thereafter.

4. The industry shall comply with all the conditions of the Environmental Clearance issued to it by
MoEF&CC.

5. The industry shall get its stack emission samples analyzed from Board's lab/Board's approved Lab within
01 month.

6. The industry shall obtain all the statuary approvals/clearances from the concerned departments

6. The Consent is being issued to the industry based upon the documents/ information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
industry/project proponent and its responsible/ concerned person(s) in case information/document is
detected as incorrect/false/misleading at any point of time, without any opportunity of Personal Hearing.

7. In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or
any other environmental law applicable to the project and Rules, Circulars & Directions issued by the Board
from time to time, action as deemed fit shall be taken against the industry .

poe gl

: Vs L--";

24/01/2022

(Guneet Sethi)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE JALANDAHR.

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID :  RI2HSP41196

Application No :

18346968

To,
Sh Jaitender kumar
Sugar Mill Colony
Mukerian,Hoshiarpur-144211
Subject:

Renewal of Authorization for operating a facility for 'Collection, Generation, Storage, ' of Hazardous Wastes
as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 .

Sh Jaitender kumar of M/s indian sucrose limited, is hereby granted an authorisation based on the enclosed signed
inspection report for Collection, Generation, Storage, on the premises situated at Village - chak alla baksh, g. t. road,
mukerian, distt. hoshiarpur - 144211 pb., Mukerian, Hoshiarpur-144211

1. Particulars of Authorization granted to the Industry

Authorization No HWM/renew/HSP/2022/18346968
Previous Authorization No 15644947

Date of issue : 10/05/2022

Date of expiry : 09/05/2027

Previous Authorization Date of Issue : 15/09/2021

Previous Authorization Date of Expiry : 31/03/2022

Authorization Type : renew

2. Particulars of the Industry

Name & Designation of the Applicant

Mr.V. P. Gupta, (Vice President)

Address of Industrial premises

M/s indian sucrose limited, ,

Village - chak alla baksh, g. t. road, mukerian, distt.
hoshiarpur - 144211 pb.,
Mukerian,Hoshiarpur-144211

Capital Investment of the Industry

29331.82 lakhs

Category of Industry Red

Type of Industry Sugar
Scale of the Industry Large
Office District Hoshiarpur

"This is computer generated document from OCMMS by PPCB"
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3. Particulars of Wastes

Category of Hazardous Waste as per Authorised mode of disposal or Quantity (ton/annum)
the Schedules LII and III of these recycling or utilisation or co-
rules processing, etc
Schedule I 5.1-Used or spent oil Generation , 1.0 KL/Annum
Collection ,
Storage
Schedule I 5.2-Wastes or residues Generation , 1.0 T/Annum
containing oil Collection ,
Storage
Schedule I 33.1-Empty Generation , 2.0 T/Annum
barrels/containers/liners contaminated Collection ,
with hazardous chemicals /wastes Storage
Schedule I 35.2-Spent ion exchange Generation , 1.0 T/Annum
resin containing toxic metals Collection ,
Storage

4. The authorisation is subject to the general and specific conditions as appended with the Authorization.

10/05/2022

(Arun Kakkar)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Hoshiarpur.

)

/

T

10/05/2022

(Arun Kakkar)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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10.

11.
12.
13.

14.

TERMS AND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of his authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular interval of time;

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
guidelines on i;2Implementing Liabilities for Environmental Damages due to Handling and Disposal of
Hazardous Waste and Penaltyi; .

It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close
down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

SPECIFIC CONDITIONS

The industry shall dispose off hazardous wastes of all categories to concerned authorized companies on
regular basis.

10/05/2022

(Arun Kakkar)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)
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Office Dispatch No :

Invest Punjab, PBIP, Udyog Bhawan, Sector 17, Chandigarh

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID: RI2HSP41196

Application No :

17125286

To,
Sh Jaitender Kumar
Sugar Mill Colony
Mukerian,Hoshiarpur-144211

Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Varied/HSP/2022/17125286

Date of issue : 24/01/2022
Date of expiry : 31/03/2025
Certificate Type : Varied

Previous CTO No. & Validity :

CTE/Exp/HSP/2021/16452715
From:30/09/2021 To:02/08/2022

2. Particulars of the Industry

Name & Designation of the Applicant

Mr.v. P. Gupta, (Vice President)

Address of Industrial premises

Ms Indian Sucrose Limited, ,

Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt.
Hoshiarpur - 144211 Pb.,
Mukerian,Hoshiarpur-144211

Capital Investment of the Industry 21469.24 lakhs
Category of Industry Red

Type of Industry Sugar

Scale of the Industry Large

Office District Hoshiarpur

Consent Fee Details

Rs. 864000/- vide cheque no. 538366 dated
30.09.2021

Raw Materials(Name with quantity per day)

Sugarcane @9000Metric Tonnes/Day
Bagasse @2520Metric Tonnes/Day

Products (Name with quantity per day)

Sugar @900Metric Tonnes/Day
Power @40Megawatt

"This is computer generated document from OCMMS by PPCB"
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By-Products, if any,(Name with quantity per day) Molasses @405 Metric Tonnes/Day
Bagasse @2520Metric Tonnes/Day
Press Mud @360Metric Tonnes/Day

Details of the machinary and processes As per the application form.

Details of the Effluent Treatment Plant Trade Effluent @1782.0 KLD - Effluent Treatment Plant
(ETP)
Domestic Effluent @41.0 KLD - Sewage Treatment Plant
(STP)

Mode of Disposal Treated trade effluent @ 1782 KLD &

treated domestic effluent @ 41 KLD onto
land for in an area of 29 acres as per
Karnal Technology, within the premises of

the unit.
Standards to be achieved under Water(Prevention & As prescribed by the CPCB/Board/
Control of Pollution) Act, 1974 MoOEF&CC
/
f
\ v A
24/01/2022
(Guneet Sethi)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
1. Senior Environmental Engineer, Zonal Office, Jalandhar.

2. Environmental Engineer, Regional Office, Hoshiarpur.

24/01/2022

(Guneet Sethi)
Environmental Engineer

"This is computer generated document from OCMMS by PPCB"
M/s Indian Sucrose Limited, ,Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt. Hoshiarpur - 144211 Pb., Mukerian,Hoshiarpur, 144211
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For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"

M/s Indian Sucrose Limited, ,Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt. Hoshiarpur - 144211 Pb., Mukerian,Hoshiarpur, 144211
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10.

11.

12.

13.

14.

15.

16.

17.

18.
19.

20.

21.

22.

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCB"

M/s Indian Sucrose Limited, ,Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt. Hoshiarpur - 144211 Pb., Mukerian,Hoshiarpur, 144211
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(6))] Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the Sth of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

@) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS by PPCB"
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42.

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The industry shall not exceed quantity of effluent generation per ton of cane crushed, beyond 0.2 m3/ton
of cane crushed as per MoEF notification dated 14.01.2016.

2. The industry shall keep 29 acres of land area developed as per Karnal Technology, at all times, for
discharge of treated effluent onto land for plantation.

3 The industry shall comply with all the conditions of the Environmental Clearance issued to it by
MoEF&CC and shall submit six-monthly compliance report of the same to the Board.

4. The industry shall obtain all the statuary approvals/clearances from the concerned departments.

5. The Consent is being issued to the industry based upon the documents/ information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
industry/project proponent and its responsible/ concerned person(s) in case information/document is
detected as incorrect/false/misleading at any point of time, without any opportunity of Personal Hearing.

7. In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution)
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or
any other environmental law applicable to the project and Rules, Circulars & Directions issued by the Board
from time to time, action as deemed fit shall be taken against the industry .

24/01/2022

(Guneet Sethi)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
M/s Indian Sucrose Limited, ,Village - Chak Alla Baksh, G. T. Road, Mukerian, Distt. Hoshiarpur - 144211 Pb., Mukerian,Hoshiarpur, 144211
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Annexure-3

CALIBRATION CERTIFICATE

Customer Detatls: Indian Sucrose Lid., G.T. Road Mukerian, DIST: Hoshiarpur, PUNJAB

NSTRUMEN MULTIPARAMETERANALYZER i
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35 PUNJAB POLLUTION CONTROL BOARD, NABHA ROAD Hﬂ IALA
3& FORM- X /o
nnexure-4

REPORT BY THE STATE BOARD ANALYST (see Rule 24)
Report No.62-65

Dated: 08.01.2025
| hereby certify that | Ms. Shaminder Kaur, J50 State Board Analyst

sub section (3) of section 53 of the water (Prevention and Contrel of Poliution) Act, 1874 (Gentral Act

1974) received on the 8th day of Janaury, 2025 from Sh. Sukhwant Singh, FA the sampie of M

f

Sucrose Ltd, Mukerian, Distt Hoshiarpur for analysis. The samples were in @ condition fit for analysis
reported below:-

| further certify that | have analyzed the aforementioned sampics I
13.01.2025 and declare the results of the analysis reported below
The analysis has been made as per methods given in relevant parts of

Indian Standard Methods and test for industrial effluents. The details of the analysis are as tollows
Point of sample collection: - As per data Sheet.

\ Sr. ‘ Parameters
No

l

Inlet of

“["Outletof | Aeration  Aeruli.
; ETP | ETP | Tankl Fank
(=1 _ | pH 29T ol | .
| 2 | Total Suspended Solids mg/l ASY e s TGN P
.3 | Total Dissolved Solids mg/l 8283 [ 1021 1 o NS
|4 | Chemical Oxygen Demand mg/l 4560 f 196 | A oK
|5 | Bio-chemical Oxygen Demand mgll STO S - e . Yt |
| 6 | Oil & Grease mg/l 182 I oBOL
=7 | SAR N [T
| 8 | Mixed Liquid Suspended Solids mg/l A T R 276
1 9 | Mixed Liquid Volatle Suspended DR RS L 184
Solids mg/! L it iR e
Note : 1) All the results are in mg/l except pH

2) Entire sample was consumed in Testing.
3) BDL means below method detection limit.

The condition of the seals, fastening and container on receipt was &s 1ollows

Seals & fastenings of the container were found intact.
Signed this 13" of January, 2025

Address:- Punjab Pollution Control Board

Vatavaran Bhawan, Nabha Road,
Patiala

fl b \\.\Q‘i"
Sigaature)

State Board Analyst
To

"4

The Environmental Engineer,
Punjab Pollution Control Board
Reglonal Office - Hoshiarpur

Authorization Letter No..« | 723 Dated - 1y (‘l \ e
Endst No. , y e dt,

bt A '
A copy of the above is forwarded to the:

1, The Chief Environmental Engineer (Water), Punjab Pollution Contrbl Board. Luciiana
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office- Jalandhar

. S
(Sigonature) !
Shnte Board Adialvat
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I,’\l! '1/‘
PUNTABPOLTUTION CONTROL IVOARD 7
NADBHA ROAD, PATIAT A il /
FORM 1V g o1
(See Suby Rale (2)y of lale (1)) ’ 24

IEPOIRT Y LT STATE BOARD ANAT Y S A

J%) wh)aa
Report NooAbe Lah 03-04/2024-28
Dated the 08,01,2028

I'hereby certify that Jnnak Ranj State Board Analyst duly appoisted under sub section £2) o cection
O ofthe A iPrevention and Control of Pollution) Act, 1981 received on the 8™ duy of Jununry 2025 from
Sho Sukhwant Singh, Senior Field Attendant snmple of M/s Indian Sucrose, Lid, Mukgrinn, Distt, foshiarpur
foranalvais The sample was in o condition fit for analysis reported below

I further centify that | have analyzed the aforementioned samples on 08 01 2025 10 13,01 20253 and

dectared resnlts of the analvsis (o be as follows

| capacity 40 TPH |

[ 9 %% ’
| S | PPoint of sample collection Results (PM at 127, € €)))
)’ no T i
[ | ‘ Port hole on stack after APCD attached with boiler furmace ol 112 mp Nm
|
|
|
|

* i 3 o i
| 2 | Port hole on stack after APCD attached with boiler furnace ol | 48 my/ Nm

i Ccapacity 200 TPI |
| |

The condition of the seals, fastening and container on receipt was as follows: -

The Seals and fastening were found intact

Signed this 14™ day of January, 2025

Address: -
Punjab Pollution Control Board ‘JM___’
Vatavaran Bhawan, Nabha Road,
Patiala (Signature)
State Board Analvst
lo -

\/ The Environmental Engineer,

Pb. Pollution Control Board,
Regional Office, Hoshiarpur,

Authorization letter No. SPL-0] dated 07.01.2025

Fndst no - rlwa:{ﬁ, 7§ DAIS: - /5/4 /’J_J

A copy of the above is forwarded to the Senior Environment

al Engineer, Punjab Pollution Control
Board, Zonal Office- Jalandhar

s

(Signature)
State Board A naly st
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40 ’ — PUNJAB POLLUTION CONTROI, BOARD
PUNJAR N rge
‘ CENTRAL LABORATORY ,
roretdites & H&S) cortified | abnra ary
\‘-/i_a\'/ \\\(\lll”l'( l\\" "'l'\I: lﬁil'lt:'l‘\”\"’lﬂ\,’:l:k“:’""&\"n\‘i'l'\l'll‘l r Ll\“ \ L ,\U
o~ Fmall swlih X010y matl. com, Website www ppcbonline org J\
TEST REPORT oy Qe u> /
Report Code (W-284-288 ;‘*,m‘ 7
[Keport lsaie Date 27.1.2025 9 2
Keport Sent to (Name & Address) RO Hoshiarpur K,‘V
e o Sample Receipt 08.01.2025 o Y 4 _
mple Repistration No o GW-284-288 ’?:‘Y‘\,"l'
nple Desenption © Ground Water Sample ,Q 3 —
. - -2 ’2( 2 A
Iyvpe of sample . Grab f 5 p = ,7‘0 /’)
\nalvars Duration - 08.01.2025 t027.01.2025
Sampling Tocation © As per data sheet (GW 284-288)
: 07.01.2025
Name ol Sample Collecting Officer o Er. Deepak Chadha L:E, Er. Jatinder Kumar. AT 1. ) Hlarpree
Singh, ASO, Sh. Baldeep Singh, 1SO & Sh. Jadish Parshul
Meena, CPCB
Sampling Protocol o IS 17614 (Part-10): 2021
'-Hnyl«“)u:mlil) ¢ B0 L
Sample Packing . Plastic Bottle
Test Results
(Water Quality Analysis)
’ S Result F_ i S
N\
Lest Parameters its | Test Method
iy ‘ est Parameters Units 284 285 250 287 288 Fest Methoc
PO ale 3 7.0 7.4 7.2 7.0 7.0 1S 3025 Part-1 |
[T il ‘\urxp‘«r‘ni«icd Solids (TSS) mg/l 12 <3 <5 <5 24 1S 3025 Part-17
| 10 Dissolved Solids (TDS) mg/l 681 348 499 1083 622 1S 3025 Part-16
— ‘— —_—— -~
| Chemical Oxygen Demand (COD)| mg/l 14 <5 <35 8 10 153023 Part-ss
. [ Riosthenvieal Oxygen  Demand]  mg/l <5 <5 <5 <5 <5 183025 Part-11
’ (BOD)
W Tﬁ.:ur.m- mg/l 26 21 17 56 39 1S 3023 Part-32
g I';T,ﬁ‘i];.? mg/l 46 30 40 78 56 IS 3025 Par-24. Sce |
$ [ Peenel Condutivity pslem | 1122 643 788 1961 1033 1S 3025 Part-14
"] Torml Hardness mg/l 204 123 161 252 201 1S 3025 Par2 |
t——— . ——
_1“.'7 ‘lur 1[ \-Iﬁilllm} meg/i 125 104 171 168 172 1S 3025 Pt 3 (
T I arbidin NTU <] <] <l <| <l 153025 Part-10 |
U2 o mg/l 62 39 51 76 59 | Apha-24" B0 3500-Ca 13
1% | Mg me/l 12 6 8 15 13 [Apha-24™ Ld 3500-Mg 13
TRE mg/l <0.1 <0.1 <0.1 <0.1 <0.1 153025, 3111-33
< | Copper mg/l <0.1 <0.1 <01 <0.1 <0.1 1S3025.3111
[7inc mg/l <0.1 <0.1 <0.1 <0.1 <0.1 1S3025. 3001 |
| me/l <0.1 4.80 0.1 110 635 | Issomsoanr |
A i "j! mg/l <0.1 <0.1 <01 01 <o TS0 s i
Nt yl'mi« ides results will be shared separately as GC section under renovation, -

L BDI means below method Detection Limit.

Y Bpaiyy 3&-\&; AOK' Beswm e om £AL b Frecpon W Il avoenssd

*¥-—End of Report---**
(¥
ot

o

=2 »\1\% ™) ™
Name Designation &Stgnatire of Analyst Name & [)L‘Sigllilli()lljl,f Apthorized Signatory
?'n £~

Aviar Singh
Scientific Officer
(Seal & Signature)
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I'UNJAR

PUNJAB POLLUTION CONTROIL, BOARD

CENTRAL LABORATORY

V ! S)eertified Laborntory
NADL Accredited & 1SO 45001: 2018 (ON&
WATERTAN HEAD OFFICE VATAVARAN BHANWAN, PATIALA, PUNIAN

madl: sp10h 20100 gl com; Website wi ppchonline org

Fest Report Code
[Keport Issne Date
Report Sent to (Name & Address)
Date of Sample Receipt
Sample Registration No,
Sample Deseription
Ivpe of Sample
\nalvsis Duration
Sampling T ocation

Name of Sample Collecting Officer
Sampling Protocol

TEST REPORT

GW-284-288

27.1.2025

GW-284-288

22.1.2025

RO Hoshiarpur
08.01.2025

GW-284-288

Ground Water Sample
Grab

08.01.2025 t0 27.01.2025
As per data sheet (GW 284-288)
07.01.2025

Sample Quantity Er. Deepak Chadha EE, Er. Jatinder Kumar. AEE. Dr. Harpreel
( ' Singh, ASO, Sh. Baldeep Singh, JSO & Sh. Jadish Parshul
Meena, CPCB

IS 17614 (Part-10): 2021

80L

Plastic Bottle

Test Results
(Water Quality Analysis)

Sample Packing

\r‘— ’,'. . . - Result ﬁ::

N, |Test Parameters Units 284 285 286 247 288
i F'l Nitrate 15 NO3 | mg 0.3 BDI, 0.4 0.5 0.3
| "ul\‘\; [ me BDL BDL "'BDL BDL. 1BDI. g
|5 T Ammonical Mitfagen me/I BDL BDL BDL BDL BDI. !
‘; Total Fised Solids mg/| 582 299 427 927 530
’ mg/l 0.4 0.2 03 0.7 0.6 |

“——l If_”"“” mg/| BDL BDL BDL BDL HI_)( _____

; 747!{'"_”ﬂ”“__‘ mg/| 10 5 7 14 I e

8 | Phosphate mg/l [0 0.1 0.2 0.3 03

5T ihenolic Compmond g/ BDL BDL BDL BDI BDI,

o [ sw - 216 .50 1.82 252 2.09

| s - 0.46 0.86 0.82 0.85 1.43

D | Cotor Co-pt Scale BDL BDL BDL BDL nmﬂ

5| Sodiom mg/l 71 38 53 9 T

X ‘ — mg/l BDL BDL BDL BOL [ nol

B m/| BDL BDL BDL [ BDL [ o

1o | Codmiam gl | BDL BDL 1 BDL | Bpl BDI.

I — mg/l | BDL BDL BDL BDL BDI.

NotelPesticides results will be shared separately as GC section under renovation,

4 BDE means heloyw method Detection Limit, <
Y Bradhbe of Koy £ M AT bt Fopa

Couup M Ao oy fed
**-=-End of Reporte._#» - =
I ndst No L’\L“q ?h q

A copy of the above s furwm'(cild to the: - k Qq\/'/ 15\

Fhe Chiel 1o ronmental Engincer (Waler), Punjab Pollution Control Board, Ludhiana.
L Hhe Semor nvironment Engineer, Punjab Pollution Control Board, Zonal Office-Jalandhar.
A7 Hhe Environmen Ingineer, Punjab Pollution Control Board, Regional Ofﬁce-Hoshairpm‘.

gé’et\?" 21\
Name, mmlion &Signatire of\A\mllysl

N & Desi 'ntj }l\f
e & Designation o Authorized Sigmator,
Py |
Avtar Singh
Scientific Officer
(Seal & Signature)
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Annexure-7

Sample Location Code 284 - From tube well of Kulwinder Singh Resident of Chak Alla Baksh,
adjacent sugar mill near plantation area.

Latitude: 31.925144

| lude: 75.630491
vation: 282.92+19 m

Accuracy: 1.6 m

Time: 07-01-2025

Note: Guru baksh s

Sample Location Code 285 - From the tube well of Guru Baksh Singh Village Chak alla Baksh
upstream of the unit premise away about 500 m as reference sample Upstream




Latitu de:31,.9286
Longitude: 75.6307

Sample Location Code 286 - From the tube well of Sh. Jasvir Singh Village Madinpur opposite
gate of unit Near bagasse yard area

5
Elevation: 283.64+5 m
Accuracy: 34.9 m
Time: 07-01-2025 12:29
Note: Satish kirana store C

Sample Location Code 287- From the bore well of residential house near Satish Kirana Store ward No 12
Village Chak Alla Baksh

43
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| Sample Location Code 288 - From the bore well of adjacent sugar mill downstream of the sugar mill




